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A=9r / ORDER

PER R.S.SYAL. VP :

These two appeals by the assessee arise out of the common
order passed by the CIT(A)-9, Pune on 30-11-2016 in relation to

the assessment years 2009-10 & 2011-12.

2. We have heard the 1d. DR and gone through the relevant
material on record. There is no appearance from the side of the
assessee despite notice. It is seen that the AO made addition of
Rs.54,39,569/- for the A.Y. 2009-10 and Rs.61,60,875/- for the

A.Y. 2011-12 on account of bogus purchases. The assessee filed



ITA Nos.444 & 445/PUN/2017
Ilyas A. Shaikh

appeals before the 1d. CIT(A), inter alia, requesting for admission
of the additional evidence which could not be placed before the
AO. The ld. CIT(A) vide Para No.8.4 on page 17 of the impugned
order did not admit the additional evidence by recording that
“First of all, the above submissions were not made before the AO
and thus these are the fresh/additional evidences. Moreover, no
request for admission of the additional evidence in Rule 46A has
been made by the appellant. Hence, these evidences are not
admitted.” Without going into the merits of the case, we are of the
considered opinion that the ends of justice would meet adequately
if the impugned order is set aside and the matter is restored to the
file of the Assessing Officer for deciding the issue afresh as per
law after allowing reasonable opportunity of hearing to the

asSessec.

3. In the result, both the appeals are allowed for statistical
purposes.

Order pronounced in the Open Court on 15" March, 2019.
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